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Employees’ Prov. 210
Rep. of B.A.C. Funds & Family Pension Fund
(Amdt.) Bill
1245 hrs. MR. SPEAKER: I am sorry. You
BUSINESS ADVISORY COMMITTEE always defy these things. I am so

TWENTY-FIFTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMATAH): I beg to move:

“That this House do agree with
the Twenty-fifth Report of the
Business Advisory Committee pre-
sented to the House on the 6th
March, 1973.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to make
an observation.

MR, SPEAKER: We have already
decided that these things could be
raised when the business is announc-
ed on that day and not on the day
when the report is placed.

SHRI JYOTIRMOY BOSU: It is
only when the House was about to
adjourn that it was presented. I got
up on my feet but Mr. Tiwary who
was in the Chair adjourned the House.

MR. SPEAKER: Your representa-
tives were there. (Interruptions).
We have decided that when the re-
port is presented no speech should be
made. When the business for the
week is announced then I allow hon.
Members to make their suggestions.

SHRI JYOTIRMOY BOSU: The
Chairman adjourned the House when
I got up yesterday evening. I just
want half a second to have my say.
How can you deprive us of this right?

MR. SPEAKER: It is not a ques-
tion of depriving you, This is a
question regarding the practice that
we have been following in the past.

SHRI JYOTIRMOY BOSU: Imme-
diately after the hon. Minister got up
and before I had my say, the Chair-
man adjourned the House,

sorry. It is very difficult to run this.
House if you go on like this.

SHRI JYOTIRMOY BOSU: What I
wanted to say is that we have decid-
ed that at least twice a week we
should have discussions under rules
184 and 193. (Interruptions).

MR. SPEAKER: You have had.
enough time to discuss these matters
in the Business Advisory Committee.
But you stand up in the House and
jointly you are all raising one thing
or the other. I am not allowing it
(Interruptions).

SHRI S. M, BANERJEE: Sir, yes-
terday I pointed out in the Business.
Advisory Committee that all the MPs
from Uttar Pradesh, to whichever
party they belong, are seriously agi-

tated over the non-availability of
yarn for the weavers. (Interrup-
tions).

MR. SPEAKER: Order please,
question is:

The-

“That this House do agree with
the Twenty-fifth Report of the-
Business Advisory Committee pre-

sented to the House on the 4th
March, 1873.”
The motion was adopted.

12.49 hrs.

EMPLOYEES' PROVIDENT FUNDS:

AND FAMILY PENSION FUND
(AMENDMENT) BILL*

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-.
NATHA REDDY): I beg to move for
leave to introduce a Bill further to
amend the ' Employees’ Provident
Funds and Family Pension Fund Act.

*Published in Gazette of India Ex- traordinary, Part II, section 2, dated

7.3.78.



IT1 Keé. Pay Commis-

MARCH 7,

1973

Re. Pay Commis- 213

sion’s Repart sion’s Repor'_t v

[Shri Reghunatha Reddy] W qg N swrfer gwn fE e & oW
1952 and to incorporate an explana- 307 185 To FWT | Ffew wnw

tory provision comnected therewith
in section 405 of the Indian Penal
‘Code.

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Employees’ Provident Funds and
Family Pension Fund Act, 1952 and
to incorporate an explanatory pro-
vision connected therewith in sec-
tion 405 of the Indian Penal Code.”

The motion was adopted.

SHR] RAGHUNATHA REDDY; I
introducet the Bill.

12,50 hre
RE. PAY COMMISSION'S REPORT
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“The Commission which is giving
final touches to its 1000 page report
is of the view that its recommenda-

tions should be enforced from
January 1, 1973.”

% gwdw & W ¥ dw g e

“Pay Body split on policy of
emoluments”

3% Q@ W ¢ fF ¥ sfma @

fodd  wAfrww aff g°ft 1 S W
-~ h)
s ¥ wfas A wre fedz g€
v faw wawe @ stAma w5 ag 9
Fg wFar f& wwraTeaEl W gEs
¥ FIAAT A T B AWHTO &
f& for & at ¥ s feafa & W
FgHL W TEA R ES g §
fowmm #F &7
aw X § frag frad 31 W,

a% a8 el oW A 31 wTH
qF WM AT AGE £ A1 "I HY
wafEl o e feiw 3 &
Tk § fee @ fa=e w7 =T0feq |

SHRI S.M. BANERJEE (Kanpur):
when the issue came up on 5th March,
1 pointed out to the House that it was
leaking out and I congratulated the
pressman who scooped the nmews. Nei-
ther Government nor Parliament are
aware of it. It is stated here that the
discussion during the past two weeks
was marked by sharp exchanges among
its members. ... (Interruptions). This
has shattered all hopes of the Govern-
ment employees. It is understood that
Rs. 185 is the minimum; they were all
utterly frustrated because this is noth-
ing; we do not want it; we want
Rs. 250 minimum wage. If there is
sharp division, will efforts to made to
see that the report is finalised una-
nimously. If there is going to be.
division, is the hon. Minister going to
concede the demands of the employees
to give some advance relief so that
it may take somemore time? If the
Pay body is split on its report, would
the hon. Minister have bipartite settle-
ment with the employees and not wait

for its report; it has taken already
three years. :

tIntroduced ' with the recommendation of the President.



